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b/ ‘ 28.5.01 Present : The Hon'ble Mr Justice A.
| ( Imphal) Agarwal, Chairman :
' The Hon'ble Mr K.K. Sharma,
-Admlnlstratlve Member.

Cn appllcatlon made by ‘Mr 2.Deb
Roy, learned Sr.C.G.p.C the present C.A.
‘is stcod over in order to enable the
respondents to file written statement.

List on 27.6.2001, for order.
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29,6401 - ' Mre A.0ab ROy, learned counsel for ths
‘ respandents, prays for and geanted 4 weeke and
o A L ‘no more tima‘$%ns to file writtan statement.
: : . ‘ _The applicant will have 2 wzeks theraaftar to .
file rejoindsr, o "
List on 29-b~2001a-
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Iy t%mk“i Q;{Q;LO‘ “written statement,
~ | , i '%?ﬂ | List on 26/9/01 for order.
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ATl L T Prgsent ¢ Mr.Justice D.N.Chowdhury,

_ . Vice=Chairman.
Mr.K.K.Sharma, Admlnlstra-
tlve Hember,

< mm el AT . The R(eight) applicants are
working under the res==tidents as Senior
\A ‘ vTeachers.'In thil application, they

- sought. for directidyn to grant the pay

scale of Rse 5500-90 - in
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} Notes of the\Reglstry Date l}Order of the Trlbunal
: 15.11.01 B ? Prcsent : Mr.Justice DeNeChowdhury,
; P : Vice-Chairman.
| , , 1 Mr.K+K.Sharma, Adminlbtratlve

Member.

‘ Heard Mr.M Chanda learned counsel
for the appllcant and also Mr.B.u.Pathak,
lea;ned Addl. CeGe3.Ce for the’ reSpondents;_y

The 8 (e;ght) applicants are working N
under the respondents as Senior Teachers.
In thls Fpplicauion{ they had sought for
dlreétioh to grant the pay scale of -
Rse 5500—9000/- for Trained Graduate |
Teachers in terms of pay scale mentioned
in part 'B' of CCS (RP) Rules 1986 as
sanctioned by Government of India dated _
7.8.1998. Mr,B.C.Pathak, the learned remrxik
Additional Central Govt, Standing counsel

20.(/. LY/ brought our attention to the order passed
cs & I ol | Py the Competent authority vide order No.

C heoty Lot ' 11.29013/15/99-PF.IV dated 08th Jume, 2001 -
T 5%7%;Lﬁ“; é4VV&4u«y regysing the Pay structure. A copy of the
S /ﬁhxfl L/%Ja order is placed on records It seems that the’
- R /pa,yli;z applicants were accorded with benefit prayed

: o | for. Theee is thus no cause for adjudication.
giéé;? | ' The application thus stands dismissed as

-infructious.'There shall, however, be no

order as to costse.
Vice=~Chairman, -
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IN THE CENTRAL ADWMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 323 GUWAHATI

( An Application under Section 19 ef the Administrative

Tribunals Act, 1985 ).

0.A. NO. (T? HZ' /2001

%

Title of the Case

Sri Bhuwaneshwar $§ing

: Bpplicants
& 10 Ors.
=\grsus = ‘
Union of India & Grs. : Hespondents. .
INDEX |
S5l. Ne, Annexure Particulars . Page No.
1. - Application | 1 =15
2. - Verification 16
3. 1 Copy of Notification (Extract) |7 -— 22
4 dated 130.9.86 .
. 22- 26
4, 2 Order dated 12.8.1987
5. 3 Copy of the Circular dated 2} —23
: 7.8.98.
| | 2-9
6. 4 BGAR letter dated 12.10.98
7. 5 Representation dated 29.3.2000 €
8. 6 Judgement and order dated 15.12.%>1- 3L 7
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An Application under Section 19 of the  Administrative

- Tribunals Act, 1985),

AR APB XA AERE C? ?

C.A. No, /2001
BETWEEN-
1. Shri Bhuwaneshwar Singh

Son of Late R.B.Singh
12, Assam Rifles, C/o 99 APO
" A.R.Middle School,

Imphal, Manipur.

2. Shri Chandra Bahadur Chettri
Son of Shri B.B.Chettri,
12, Assam Rifles, C/o 99 APO
A.R, Middle School;

Imphal, Manipur.

3. Shri Rishi Muni Singh

Son of Late Munshi Singh
-7, Assam Rifles, C/o 99 APO
V.J.,H. School,

Thoubal, Manipur,

4, Shri Dévendra Singh Chauhan,
Son of Shri S.S. Chauhan
7 Assam Rifles, C/o 99 APO
| V.J.Hs School, Thoubal
Manipur.
5. | Shri Riawan Raja
Son of Shafi A Latif,

17 Assam Rifles, C/99 APO

Imphal, Manipur,
: Contad

* e ey
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10.

11,

-2=

Shri Ram Chander Chaubey

Son of Late S.N.Chaubey

3 Agsam Rifles, C/o 99 APO

Junior H.S. School |

Maram. o
Smti Neelu Sinha

Daughter of Late Ramjee Pd. Singh

3 Assam Rifles, C/oc 99 APO

Junior H.S; school : -

Maram

Shri K.N. Sundriyal

Son of Late M.L.’Sundriyal
3 Assam Rifles, C/o 99 APO
Junior H.S. School

Maram,

Shri S. Magzumder,
Son of Late H.C. Mazumdar

29 Assam Rifles, C/o 99 APO,

A.R.Middle School,

Kohima, Nagaland,

shri V.K.Jha

Son of Late S.K.Jha

29 Assam Rifles, C/o 99 APO

A(R.Middle School,

Kohima, Nagaland.

Md. akhlague Hussain,

gon of Md. Tajammul Hussain

7 Assam Rifles, C/o 99 APO

V.J.H. School, Thoubal,

Manipur. :
anipu «» sApplicants

i%ﬂukﬁvmasﬁunEQQ%?%



-3

: _AND- o

1. - ©Union of India,
through the Secretary to the
Government Qf‘India, Ministry of

Home Affairs, New Delhi,

2. The Director Ceneral of Assam Rifles,
Arbuthnath Road,

Shillong=-793011

3. The Commandant,
’ " 12 Assam Rifles

C/o 99 APO

4. The Cqmmandant,
7 Assam Rifles

C/o0 99 apo

5. The Commandant,
17 Assam Rifles,
C/o 99 APO

6. The Commandant,

3 Assam Rifles,

C/o 99 APO

7. The Commandant,
29 Assam Rifles

C/o 99 APO.

«... Respondents

DETAILS OF APPLICATION

; 1. Particulars of orders against which this applica-

tion is made,

This application is made praying for a direction

upon the Respondents to grant the pay scale of Rs.5500

Eghn»mwnaeéuxmfgﬁ?fa



9000 in the grade of Trained Graduate Teacher (for
short TGT) in terms ‘of pay scale mentioned in Part =)
of CC8 (RP) Rules 1986 in place of existing scale of
B.5000-8000 with effect from 1.1.1996 as sanctioned
vide G.I. MHRD, Department of Education, Circular No.
F.5-i4/97-U.T.I dated 7.8.98, in the light of the
judgement and ordef passéd by this Hoh‘ble Tribunal
in O.A.INO. 13/99 ( Shri S.J}kumar Vs. Union of India

& Ors<). .

2. "Jurisdiction of the Tribunal

'.fhe applicants declare that the subject matter
of the épplicatioh falls within the jurisdiction of
the Hon'ble Tribunal. The applicants are civilian
‘employees serving in Assam Riflgs and as such fali_

within thg‘jurisdiction of this Hon'ble Tribunal.

el

3. Limitation
The applicénts further declare that the applica-

tion ié'within the limitation prescribed under Section

b_21 of the Administrative Tribunals Act, 1985.

4. . Pacts of the Case.

“

4,1 That the applicants are citizens of India and

" as such are entitled to all the rights and privileges

guaranteed by the Constitution of India.

4,2 That the applicants were initially appointed
under the respondents as Teachers on different dates
with the pay scales as admissible under the rules then

existing and were posted at different schools under

Contdeeee
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the Assam *ifles, It is stated that the Director General
of Assam leles has adopted the pay structure of the
Central Government since its inception. It may be relevcnt
to mentlon here that all the applicants are hav1ng the

B.Ed degree and hence bPossess the requisite qualification

of Trained Graduate Teacher.

4,3 That the applicants are working in different

gapacities under the Director General of Agsam Rifles,

and presently working in different schools unaer the

Assam Rifles. all the applicants have got common'grievan;‘

ces, common éﬁﬁ?ﬁé of action end nature of reliefs sought

for are also same and similar and hence having regard to

tpe facts and circumstances they intend to prefér this

application,jointly and accordingly pray for permission
to move tnis Application before the Hon'ble Tribunal

in a single application under rule 4(5) (a) of the

Central Admlnlstratlve (Procedure) Rules, 1987,

4.4 That the'Government of India, in the year 19¢s,
revised'the pay scale of the Central Government Employees
pursuant to the recommendatlon of the 4th Central Pay
bommission. Consequently the Government of India, Mlnlstry
of Finance vide Notification d4td. 13.9.86 approved new
ﬁay scales for Group B,  C and D Central Government
employees in pursuance whereof the applicants were.- -Placed

in the revised pay scale of Rs, 1400~2600/-.

4.5 " Thot the applicants were so placed by the Responder ts
in terms of the Government of India s Notlflcatlon dated

13.9, g5 under item v of the Is@ Schedule Part B, since

Contd...
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they were found to have been possessing the reduisite,
qualifications of the Trained Graduate Teacher (TGT)
and accordingly they were given the revised pay scale
of Rs.1400-2600/- w.e.f; 1.1.1966 or the date of joining

’

to the post as the case may bes

Copy of the Extract dated\3¢.9.86 aforesaid is /f

-

annexed hereto and marked as Annexure-1. .

4.6 That, subsequentl\y,‘the Govt. of India, Minist’ry
of Finance granted further revision of péy scale of
school” teachers and as per order issued under letter
No. GI, MHRD, Deptt of'Education Circular No. F.5-14/
97-U.T.I. dated 7.8.1998 granted the revised pay scale

of R, 5500-9000 in place of R, 1400-2600/-

{
4.7 That' the applicants were entitled to thé said

revised scale of &s, 5500;9000/- But unfortunately, they
were instead, placed in the lower scale of m.500048000/—
only which is the correspondiéng scale to the pre-revised
.scale of Bs, 1400-2600/~ applicable to the Primary School'
Teachers (PST) and not in case of the TGE aé)partgof

: vrevised fay’ schedule. Thus being aggrieved by and
dissatisfied with the non-payment of the entitled revised
scale of pay) thevapplicanté, in. their individual capacity
Tepresented to the concerned respondents for justice but

of no avail,

4.8 That the applicants beg to state that they are
Trained Graduate Teachers having requisite qualifications
SO as to be entitled to the scale of Rse 5500-9000/«. In

thisfcontext, it may be Stated that the 4th Cenﬁral Paj

Contd, ..
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Pommission simplified the pay scale of Teachers and

left everything for the National Commission on Teachers
under the Chairmanship of Prof. D.E. Chattopadhyaya. The
4th Central Pay Commission recommended replacement of
pay scales and accordingly the pay scale of Trained
Graduate Teacher was made as Rs,1400-2600/- in Part B

of the Ist schedule. It was however made clear that the
said scale of pay would be extended to those teachers
only who had the prescribed qualification of graduation
with degree or diploma in Education etc., It was also
clarified that the persons who did not possess the
requisite qualification would be given revised scale
mentioned in the Part 'A' of that schedule. The applicants,n
crave leave of this Hon'ble Tribunal to produce and rely

\

upon the Revision of Pay Rules of 4th Central Pay |
Commission at the time of hearing., The applicants further
.state that they were given the écale of Rs, 1400-2600/-~

as they possessed the requisite qualification of graduation

with degree in Education, as such they are entitled to

A

revised pcale in terms of Part 'b' of the schedule,

4.9 That the applicants beg to staﬁe that the recommene
dations of the National Commission on Teachers were consie-
dered by the Government of India and implementation of

new pay structure was ordered vide MHRD letter No. F-~5-180/
86 dated 12.8.87, This order laid down three tier scales
for each catagory of teachers on time bound basis in view

of promotional avenues in teaching profession. These scales

were :
Designation Entry Scaie Senior Scale Selection Gr
after 12 yrs. gcale after 24 yi-
I.Primary R5.1200-2040 R5.1400-2600  Bs.1640-2900
School
Teacher
(PsT)

'?M%aanwuwladﬂf/zzﬂV<

ant R !
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II.Trained Rs.1400-2600 Rs,1640-2900 Rs. 2000-3500
Graduate
Teacher
(TGT)

IITI.Post Gradu- Rs¢ 1640-2900 Rs, 2000-~3500 Rse 2200-4000
ate Teacher
(PGT)

A copy of the order dated 12.8.1987 referred to

above is annexed hereto and the same is marked as

Annexure-2.

4,10 That the applicants state that similarly, recommen;
dations of the 5th Central Pay Commission and after taking
into consideration the report of National Commission on

Teachers, the Government of India vide Notification dated

30.9.97 revised the earlier pay scales of teachers in the

following manner.

Designation Entry scale Senior scale Selection scale
PST Rs. 4500~7000 Rs« 5000-8000 Rs. 5500-9000
TGT R« 5500-9000 Rs¢ 6500~10500 Rs. 7500-~12000
PGT Rs. 6500~10500 Rse 7500=~12000 Rs. 8000-13500

From above, it would be clear that the minimum scale

of the applicants 'i.e. TGT) becomes Rs, 5500-9000, and not

Rs. 5000-8000/~ as given to them, vide order issued under

letter No. MHRD, Deptt of Education Circular No. F.5-14/97-~

U.T.I. dated 7.8.1998, as such’ applicants are entitled to

be pladed in the scale of Rs.5500-9000 in Stead of Rs,5000-
€000/~

Contd,..
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4,11 .It is 'stated_that after issuance of Goyt. of
India's order by the Ministry of Human Resource and
Devélbphept, Department of Education under Circular No. -
F.5-~14/97-U.T.I. dated 7.8.1998, the Assam Rifles
Teacher's including the presen£ applicants approached
the higher authorities for grant of revised higherpay
scale in terms of Part ‘B‘ of CCS(RP) Rules 1986, In this
AHpEXHrxy applicatst
connectlon the representatlon of the apgkxxzxkxﬁx.él is
s &nclosed for persual of ‘thé Hon'ble Tribunal which
was addressed to the Difector General of Assam Rifles,
Shillong vide his letter dated 29.3.2000, wherein the
applicant has also refefred his earlier representation
submitted on 24,12,9¢ pfaying inter alia for grant of
pay scale,in terms of part 'B!' of Ccs(Rp) Rules 1986
and also prayed fcr placing him in the ray ecale of
ks« 5500 to Bs. 9000/~ and furfher it was stated that he
had completed 24 years of service in the same post. It
is also relevant to mention here that in terms of
circular dated 7.8.98, the applicant as well as the other
applicants who have completed 12 years of service are
entitled to senior scale of pay Rs. 6,500/~ - 10,500/~
as per the aforesaid notification dated 7.8.98. In this
~connection it is rele#ant to mention here that-ali the
representations which were made by the teachers of the
Assam Rifles working in dlfferent Units and Ranges under
the DGAR, Assam Rifles for grant of of higher revised
scale in terms of part 'b' of CCS(RP) Rules 1986 and

also under circular dt. 7.8.98 but the said payment for

grant of higher revised bay scale has been rejected by

the Ministry of Home Affairs while clarification isg

sought by the D@AR Shillong regarding grant of highei

Contd, oo
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revised pay scale to teaching staff of Assam Rifles
which was.communicated vide DGAR letter No. &/1-A/87/
P/264 dated 21.9.98 and the same was againlinformed :
vide Headguarter's B Rapge Assam Rifles C/o 99 APO
letter No. 12012/56/38-A/b791 dated 12.10.98 in the
saild letter it is stated that pay scale mentioned in
Part B of CCS(RP) Rales.1986 is applicable to teachers
of All,Union Territories (except Chandigarh) and
Central Organisation like Kendriya Vidyalaya Sangathan
etc., are not applicable to A.R teachers as the same
has been clarified by the Ministry of Home Affairs., It
was further stated in the said impugned order that due
to.wrong interpretation/implementation of Gq&t; Notifi-
cation vide Part 'B' of CCS(RP) Rules 1980 and also
instruction to regularise such irregularities by

effectlng recoveries in due course and further instruc=-

ted not to forward any application or r'epresentation on

this subject.

It is stated that no reason has been assigned
either by the M.H.A. or DGAR in the communication dt.
21.9.98. The trainted Graduate Teachers of .Assam Rifles
are also rendering 31milar duties and responSibilitles
like tho se teachers of Kendriya Vldyalaya Sangathan

and the teachers of Union Territorges. Therefore denial
of revised‘higher pay scale to the applicants in terms
of Govt. Notification vide Part 'p! of CCs (RP) Rules
1986 is violative of Article 14 of the Constitution. It
is relevant to mention here that the saig arbitrary"

modification came up for consideration before thisg

Hon'ble Tribunal Oon a similar issued in the case of

COl’ltd. oo
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Assam Rifles Teacher Sri S,Jha Kumar vide his Original
Application’No. 13 of-1999.'Howe§er, the Hon'ble Tribunal
considering the arguments of the parties,_deoided the
matter on 15.12.2000 RXXRZEXRGXEREX set aside tﬁe
impugned order dated 21.9.1998, therefore the said order
of DGAR now cannot stahd on the way of the,applicant
for granting higher revised payv scale of %.‘5,500 -
9000/~ in-tﬁe case of O.A. 13 of 1999 , It.was also,
'dlrected in the sald judgement and ordsr dated 15.12. 2000
to the respondents to grant the pay scale of Rs, 5,500~
9000/~ with all consequential beneflts. Therefore, the
case of the present appllcants is also squarely co;ered
by the follow1ng dec151on of this Hon'ble Tribunal in
C. A. No. 13 of 1999 dated 15. 12 2000. Therefore, the
Hon'ble Tribunal be pleased to direct the respondents
to extend the benefit of the judgement and ofder dated
15.12.2000 passed in O.A. No. 13 of 1999 i.e. to fit
theiappéicant in the scale of B, 5,500/~ - 9600 with

all consequential benefits as per circular dated 7.8, 98

issued by the Govt. of India, Department of Education.

Copy of the circular dated 7.8.98, DGAR letter
dt. 12.10.98, ‘representation dt. 29.3.2000 amd
Judgement & order dt. 15. 12.2000 passed in

O.A. No..13/99 are enclosed asnénnexures-3,4

4‘121, That your appllcantsbeg to state that the non-

exten51on/non-sanctlon of appropriate pay scale to the
applicants as per circular dated 7.8.1998 is a contlnuous
wrong as the applicants 1nc2ﬁrr1ng financial loss each and

every day which will also effect the pensionary benefits

Contd...
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of the applicants on their superannuation and more so
when the said pay scale granted to the similarly situa-
ted teachers of Kendriya Vidyalaya and Union Territories
by the Deptt. of Education, Govt. of India, therefore

the application of the applicants are well within the
period of limitation. Moreover, the respondents the

DGAR instructed the Range offices and Unit offices not

to forward any Teépresentation for grant of higher pay
scale as the same has msx been EBkk¥e® shuttered following
the arbitrary decision of the Ministry of Home Affairs,

In this circumstancesifépplicants finding no other

alternative approachéng the Hon'ble Tribunal for

redressal of their grievances.,

In the facts and circumstances stated above

in the application, the application is deserves to be

allowed with costs,

4,13 That the issue involved in the instant case

were earlier dealt in by this Hon'ble Tribunal vide 0.A.

No. 13/99 and thk Hon'ble Tribunal was pleased to dispose

Of the case directing the Respondents to extend the

benefit of the bay sagale prayed for to those apppicants

in terms of item V @f the Ist Schedule Part B,

4,14 That this application is fileg bonafide andg

for the ends of Jjustice.

S.

-
.

Grounds for relief with legal provisions

5.1 For that the applicants having requisite quali-

fications, were rightly pPlaced in the Pay scale

of Trained Graduate Teacher of Rs« 1400-2600/ -

(Pre—revised) and therefore are entitled to the

PBrnwreancsiomsinzh
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corresponding revised scale of TGT Rs« 5500-000
in terms of Circular dated 7.8.1992 and also

in terms of Part 'B' of revised Pay schedule,

For that, the Placement of the applicants in
d Pay scale lower than the entitled one
amounts to force labour and the same is contra-

r'y to the provisions of law,

For that, giving of a pay scale meant for the
Primary School Teachers to the applicants who
are Traingéd Graduate Teachers tantamounts to

thégr demotion in the time scale of pay which

is grossly unjustified ang untenable,

For that the action of the Respondents in
denying the applicants the approped scale is
not in conformity with the Governments direc-
tives reflected in the revised scale ang is

violative of Article 14 of the Constitution.

For that the case of the applicants is
Squarely covered by the decision of this
Hon'ble Tribunal passed in 0.A. No. 13/99

and the applicants are being simularly c1rcums

tanced are entitled to similar benefits,

For that denying the Pay scale to the applicants
in spite of the Department of Education Circular
dated 7.8.199¢ in terms of Part ‘B! of CCS (RP)

Ryles, 1986 is arbitrary illegal ang unfiar,

For thet due to non sancaion of the higher

scale to the applicants, they are anuxkag

getting jegq salary and it ig 4 continudng wrong,

%wwfm 2ehysrRy S |
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6, Details of Remedies Exhausted i

That your applicants state that they have no
o
other alterantive and other efficious remedy than to

file this application.

7. Matter not previously filed or pending with

any other court.

The applicants further declare that they have
not previously filed any application, writ petition or
sult regarding the matter in Tespect of which this

application has been made, before any Court Or any other

‘authority or any ohter Bench of the Tribunal nor any such

application, writ petition or suit is pending before any

of them,

\

e. Reliefs sought for

Under the facts andg circumstances of the case,

the applicants bray for the following reliefs

.1 That the Respondents be directed to place the
applicants in their entitled revised pay scale
of Rs.5500-~9000/~ which is applicable for the
-Trained Graduate Teacher instead of the scale
of Rs. 5000~-8000/- W.e.f., the respective dates
on which they have been Placed in the scale of
Rs.5000-8000 in terms of Part B of revised pay

Schedule and also in terms of MHA Circular dateg
7.8.1998,

That the Respondents be directed to pay the

difference of arrear pay angd allowances to the

applicants in the scale of gs, 5500-9000 with al1

Consequentiagl service benefits,

(%i\whf%es/kwf Sz
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€.3 Costs of the Application.
8.4 Any other relief or reliefs to which the

applicants are deemed to be entitled by the
Hon'ble Tribunal under the facts and circums-

. . tances of the Case.

The abové reliefs are prayed on the grounds
stated in baragraph 5 of the application and if the
Same are not granted, the applicants would suffer

irreparable loss and ihjury.

99 . Interim reliefs praved for

During the péﬁdency of this application the

-

applicéntS'pray for.the following intgrim relief -
9.1 That the Trespondents be directed to Pay higher
r - revised scale of Rs, 5500-9000 from the current

month to the applicants alongwith other allowances

corresponding to the said scale pay.

10. .......0...

. This application is filed through‘Advocatef

11, Details of Indian Postal Order.

i. . Postal Order No. : 56 422 S\ —
ii.. - Date of Issue iL22.2. 200
iii, Issued from ¢ G.P.0., Guwahati,
iv. Payable at ¢ G.P.0., Guwahati,
12, - Details of Enclosures

As sfated in the Index,

o«
' et mina
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VERIFICATION

I, Shri Bhuwaneshwar Singh, son of late R.B;

- 8ingh, aged about 52 years, working as Tralned Graduate
Teacher in the A.R. Middle School, 12, Assam Rifles,
Imphal, Manlpur, do Qereby the statements ang declare
that the statements made in baragraph 1 to 4 and 6 to
12 are true to my knowlédge and those madé in Paragraph
5 are true to my legal advice and I héve not suppressed
any material facts, I have also been authorised to

s1gn this verlficatlon by the other applicants on behalf

of them,

And I sign this verlfication on this the .?Hk\day

Moreh -
of Eeb@&afy,_2001.4 »

'rgﬂﬁw aneshwoa fs}“?(

. ' _ Signature
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T Rs. Rs,
2. St(:llon Oﬂkel' (SG)/ 775-35-880-40-1000 2000-60-2300-EB-75-3200
Accountant (SGY- (Functional Grade requiring promotion as per normal
i Junior Accounts: procedure.)
o " .Oﬂiccr (SG) - _ The existing incumbents in the Selection Grade will be
f N ' allowed the revised scale of Rs.2000-600-2300-EB-75-3200 as
: ! personal to them.
B \2 TEACHING ST AFF
I'i‘ ' . Primary School © 330-10-350- EB 380-15-500-EB-15-560 1200-30-1560-EB-40-2040 ¢ Thosc teachers who are .
f - feacher 'l ‘. | not in the exisiing scales |
L ~ 2, Trained Graduate . 440-20-500-EB-25-700-EB--25-750 1400-40-1600-50-2300- of pay mentioned in Col. . N é}/(' .
ot . Teacher/Head' ~ o EB-60-2600 3 may be given the revi- | \[_
s -Master,Primary School a sed scales mentioned in
3. Post Graduate . 550-25-750-EB-30-900 1640-60-2600-EB-75-2900 this Col. only after ensur-
Teacher/Head . ing that they have the pre- -
’ ‘Master,Middle scribed qualifications.
School b Those who do not possess
. 4, Prlmary School 530-20-630 1400-40-1600-50-2300-EB-  prescribed qualifications
N “Teacker (SG) ] 60-2600 will be given the revised
‘@ 5.. Trained Graduate 740-35-880 ", 1640-60-2600-EB-75-2900  scales mentioned in Part
5 " Teacher(SGY . -~ ' : : ‘A’ of this Schedule,
, * Head Master, : which correspond 1o their Q
" . . Primary School(SG) existing scales.  : ‘
) * 6. Post Graduate |~ 775-35-880-40-1000 2000-60-2300-EB-75-3200-  The Selection Grade scalc
3 Teacher(SGY 100-3500 indicated in this column
i Head Master, - will be admissible only 1c
Middle School(SG) ‘those teachers who are
7. Vice-Principal / 650-30-740-35-810- 2000-60-2300-EB-75- w'ready in the existing
ST Head Master - EB-35-880-40-1000- 3200-100-3500 Selection Grade scales
- EB-40-1200 mentioned in column 3
' § LABORATORY TECHNICIANS —_ \ '
T - L Laboralory Assistant:380-12- SOO-EB 15-560 i
(Directorate of Mar- !
SR keting and Inspection) b———  1400-40-1800-EB-50-2300
", "2 Junlor Chemist'' " 425-15-500-EB-15-560-
S (Direciorate of Mar- 20-700
AR keting and Inspection) .
.. 3. Laboratory Attendant225-5-260-6-290-EB- )
‘l (Central Revenue  6-308
}|» Control Laboratories) e 950-20-1150-EB-25-1400
i 2 4. Laboratory Aucndanaan&EB 8-350
R  (Central Revenue
! Coantrol Laboratories)(SG)
o . MOTOR VEHICLE DRIVER — .
bt it Drivers fMotor~ i (1) 260-6:-326-EB-8-350 < - ¢ 950-20-1150-EB-25-1500 ' Cob ;
t ,d- Vchlclesﬁncludingl ! (ii) 260-6-290-EB- 6-326 8- 366-' S g . RSN g! J 1 ”* ' R
5@;- 24T stare Cars: T TE Y EBL8-390110-400 T L] Y BESER i
bt " VILL.- OTHER CATEGORIES OF STAFF (COOK AND UEARER) o '
. Cooks/Cook Bearers/1. 196-3:220-EB:3-232 750-12-870-EB- 4. 940
o Butlers/Bearers/” 2. 200-3-212-4-232-EB-4-240
0t Attendants/Walters, 3. 200--3-206-4-234-EB-4-250 775-12-955-EB-14-1025
ete, - " 4. 2104-250-EB-5-270
S. 2104;226-53-4-250-58-5-291 800-15-1010-EB-20-1150
6. 225-5-260-6-290-EB-6-308 825-15-900-EB-20-1200
7. 260-6-326-EB-8-350 - The MinistriestDepariments
“t 8. 260-6-290-EB-6-326-8-366-EB- should review the work
' 8-390-10400 950-20-1150-EB-25-1500  contant of the posis carry- -
Lt 9. 290-6-326-8-350-EB-8-390-10-400 ing the scale of Rs225- |
’15 10, 320-6-326-8--390-10400  ___ 308 so that they are clas- -
11. 330-8-370-10400-EB-10-480 1200-30-1440-EB-30-1800 sified as carrying either
\
c»?‘) i
! g&é\@ . : —
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L 11.38. We have considered the matter. There has all along been parity between the staff in the
7 AA&AD and accounts staff of other departments, which has been disturbed by restructuring JA&AD
into two separate cadres viz., audit cadre and accounts and establi-hment cadre and giving higher pay
scales to a major portion of staff on the audit side. "The aadit and accounts functions are
complementary to each other and arc generally performed in many govemment offices in an integrated
manner which is necessary for their effective functioning. ‘The staff in these offices perform functions
of internal check and audit suited to the requirements of each organisation which are equally important.
There is direct recruitment in the scale of Rs.330-560 in all the audit and accounts cadres through
Staff Selection Commission/Railway Recruitment Boards from aimongst university graduates. Wearc
therefore of the view that there should be broad parity in the pay scalcs of the staff in TA&AD and other
accounts organisations. Accordingly, we recommend that the posis in the pay scale of Rs.425-700 in
the organised accounts cadres may be given the scale of Rs.1400-2600. In the Railways, this will
~ apply to the posts of sub-head in both the ordinary and selection grades. We also recommend that this
should be treated in future as a functional grade requiring promotion as per normal procedure. The
proposed scale of Rs.2000-3200 of section officer may also be treated as a functional grade. With the
proposed scales, there will be no selection grades for any of the posts. As regards the number of posts
in the functional scales of Rs.1400-2600 and Rs.2000-3200, we note that about 53 per cent of the total
posts of junior/senior auditor and 66 per cent of the total posts of ordinary and selection grade of
section officer in IA&AD are in the respective higher scales. Goverment may decide the number of
-posts to be placed in the scales of (i) Rs.1400-2600 and (ii) Rs.2000-3200 in the other organised
accounts cadres taking this factor into consideration. All other accounts posts may be given the scales
recommended in chapter 8. = '

V. Teaching staff

11.39. There are more than 50,000 teaching staff employed in primary, middle, secondary and
i higher/senior secondary schools run by the ministries of the Government of India and
i B Administrations of Union Territories (UT). They are distributed in 21 scales of pay. In UT there are
about 12,000 primary school teachers (PST), 20,000 trained graduate teachers (TGT) and 6,000 post-
graduate teachers (PGT). In addition, there are 784 posts of vice-principal and 460 posts of principal
of secondary and higher secondary schools.

o ——
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, 11.40. Associations representing teachers in UT have stated that there is considerable stagnation in

headmaster,, principal and vice-principal are very few. The existing pay scales and the selection

grades have not provided much relief and most of the associations have asked for longer scales and
annual stagnation increments. :

| 11.41. There are normally 3 levels of entry for teachers viz., primary, secondary and senior/higher
\V'secondary . Corresponding to these levels, the recruitment qualifications generally are as follows,-

: . organisation However, broadly speaking the posts of head master, vice-principal, and principal are
I generally filled by promotion of graduate or post-graduate teachers. In general, there is one selection
R i grade available by way of promotion at each level.

11.42. For the three entry levels of matriculate trained, graduate trained and post-graduate trained

il  Rs.1100-1600 and Rs.1200-1600. These six scales cover about 48,000 teachers out of 50,000

i employed by the central government. For these posts we recommend the following scales of pay,~
i PST - A Rs.1200-2040 \///
‘ Pj ~TGT/Headmaster Rs,1400-2600 ~~
i PGT/Vice-Principal Rs.1640-2900
H  Vice-principal/Headmaster Rs.2000-3500
_ i Principal Rs.3000-4500

»

the category of teachers. There is very little opportunity of promotion for teachers. Posts of .

M T
£iv‘€ Primary school teachers : Matriculation or its equivalent with basic training or Diplomain . Bl
bt oy : education or 1'year Teachers training certificate course. '
A Graduate or secondary school teacher - Bachelor's degree with degree or diploma in education.
o Post-gradeuate or higher/Senior Master's degree with degree or Diploma in education.
&; . secondary school teachers
g At present there are no well defined promotion channels and they differ from organisation to - $

_, , teachers, the pay scales are Rs.330-560, 440-750 and 550-000. The promotion grades of teachersat ;;3
th the levels - of head masters, vice-principals and principals have the pay scales of Rs.650-1200, &

I
. “
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i 2 There are more than 2,000 teachers who are in the other scales. It will be desirable to place allzteachexs
; ;\' ®'in the above scales if they have the prescribed qualifications. We recommend that those teachers wlio
¥ are not in these scales of pay may be given these scales after ensuring that they have the prescribed

) qualifications. Those who do not possess these qualifications may be gwen only the corresponding
: ;“s’ + revised scales of pay recommended by us in chapter 8.

i, 11.43. The thre¢ selection grades for teachers are Rs.530-630, Rs.740-880 and Rs.775-1000 for
. primary school, trained graduate teacher/headmaster, primary school and post-graduate
' ) 3 teacher/headmaster ‘middle school TCQPCCUVC])' These are different from the entry scales. It has been

- reported that the national commissiion on teachers under the chairmanship of Professor D.P.. J
{ - Chattopadhyaya has yiven its report to government on the pay structure of tedchersmls
t - under consideration. Keeping this in view we have not suggested any changes in their pay scales
a1 © except sxmphﬁcanon of the selection grade which we recommend as follows,—

PST . , Rs.1400-2600 -
TGT . Rs.1640-2900
PGT ' Rs.2000-3500

il VL Etectronic Data Processing Staff

_ 11.44. There jare about 4000 posts of Electronic Data Processing (EDP) staff in 21
¥ ministries/departments. They are in 14 pay scales at different levels from Rs.260-400 to Rs.650-960.
.+ Special pay of Rs. 20/ is given with some of these posts. There are a large number of EDP posts at
" different levels in the National Informatics Centre (NIC), Department of Electronics, Registrar General
of India (Ministry of Home Affairs), Ministry of Defence, Planning Commission and Department of
.4y Statistics. EDP posts in the Department of Railways have been dealt with in chapter 10. ~ \

11.45. It has been suggested that there should be a regularly constituted service for staff engaged
on EDP work. WHhile we agree with the suggestion, we think that at this stage of development,. a
separate cadre of. EDP offlcers may not be feasible. In fact due to rapid development of
" computerisation in administration, existing employees should be exposed to this discipline so that their
skills get upgraded for switchover to the new technology of work. However, as a long term policy it
will be desirable to develop a cadre of experienced employees trained in EDP and other related areas of
work. We are of the view that the Department of Electonics should examine the matter and suggest
reorganisation of the existing posts and prescribe uniform pay scales and designations in consultation
with the Department of Personnel. Until then the pay scales and special pays recommended by us in

- chapters 8 and 24 w111 apply to these posts.

VIL Laboratory Techmcxans

11.46. There 'are posts of laboratory assistant under the Ministry of Defence in the scale of
Rs.290-500. These are filled from amongst those who have passed higher secondary/mtennedmte

with science with;some experience. We recommend that these posts may be given the scale of
Rs.1200-2040.

11.47. There is one post of laboratory assistant in the scale of Rs.530-610 (Selection Grade) in
Chittaranjan Locomotive Works under the Railways, which is filled by promotion from post in the

scal¢ of Rs.330- 530 We recommend that selection grade post may be given the scale of Rs.14C0-
2300.

11.48. There are posts of laboratory assistant in different organisations under the Railways in the
scale of Rs.290-500. They are filled by those who have passed higher secondary/mtermedxate
examination with science and have one year experience. These posts may be given the scale of
Rs.1200-2040. i

11.49. In the Directorate of Marketing and InSpection tfefé are posts of laboratory assistant in the
scale of Rs. 380—560 and posts of junior chemist in the scale of Rs.425-700. The posts of laboratory
assistant are gcnerally filled by direct recruits with degree in chemistry. The posts of junior chemist are
also filled by dxrect recruits with post-graduate degree or B.Sc.(Honours) in chemistry with some

! experience. It has been stated by the department that junicr chemist and laboratory assistant are treated
i v as working chermsts and their duties are comparable. They have suggested merger of both grades in

At !
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53,255 Introduction.—There are about 50,000 teachers in ihs
primary, middle, higher secondary and senior sccondary schools run by
various Union Territory Administrations, including the Government of
the National Capital Territory of Delhi, who arc covered by our terms
of reference. In addition, teaching staff arc also_employed in schools
administered by various ministries and departments of the Government
of India; Railways, Defence establishments, Central Police Organizations,
ctc. While details of the posts in these-schools are not readily available,
they are mainly concentrated in the Railways and Defence establishments.,

Y o Teaching Staff

L

55.256 Present scales of pay.—Tcaching Stalf in different catcvorics |
of schools are broadly designated as Primary Schoo!l Teachers, Traimed
Graduate Teachers and Postgraduate Teachers or Lecturers. Besides, post
of Headmasters, Vice-Principals and Prisicipals alse exist in. different
schools. The National Commission on Teachers, appointed under the
Chairmanship of Professor D.P. Chattopadhyvava, having submitied its
report to Government in March, 1985, the Fourth CPC had not pone into
the question of rationalization of the scales of tuc feaching staft. Apart
from recommending scales of pay in replacement of the then existing scales
ol pay, the Commission had suggested only the simplification of the
Selection Grade. The National Commission on Teachers had recommended
composite running scales of pay for different cutepories of teachers and.
other administrative officers in the field of education having regrard to
the absence of adeguate promotion avenues for these citepories. Governs .
ment did not. however, accept the recommendation on composite ~cales

and instead provided the following pay structure for the teachers and
Hcads of Educational Institutions:— ‘
Designation | Entry scale bSenior .\c.\lci Selection e

R, . Rs. R,

Primary School Teacher 1,200-2,040 1 1.400-2,600 1.6:40.0 00

Trained Graduate Teacher/Headmaster, i .

Primary Schoonl N o] H400-2,6001 1,640-2900 | 2.000.8 S o
' I

Postgraduate Teacner/{lcadmaster, Middie [ o
‘School e [1,640-2,900 | 2,000-3,500 | 2,200,000
-Vice-Principal/Headmaster, Secondary | . L

. 1 2,000-3,500 | 2,200-4.000 o\

:""Teachers, as well as Headmasters and Vice-Principals in different
.tSYD§§ of schools are entitled to be placed, on a time-bound basis,.in the
_hEU‘QT Scale on completion of 12 years’ service. The Selection Scale is,
-Owever, restricted to 20 per cent of the posts in the Senior Scale of

;@]clzl;clevant categories and is admissible after 12} years’ service in that
. o . . .
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- 506 ' SWAMY'S—FIFTH PAY COMMISSION REPORT

el 55,157 Summary of demands and suggestions.—A very large number

of individual teachers and their representatives have suggested, in their
médmoranda submitted to us as well as in the course of their oral evidence,
that the scales of pay finally approved by the Government are not only
significantly lower than the equivalent of the composite scales of pay
recommended by the National Commission on Teachers, but also lower
in relation to certain posts in Government which were in identical or lowe:
scaics of pay prior to January, 1986. Thig, according to them, has resulted
in a grave injustice to their community. They have, therefore, urged the
introduction of a composite running scale of pay using the pay scales
recommended by the National Commission as the basiz. It has been further
pointed out that, though the National Commission had observed that the.

- scale of pay of Postgraduate Teachers should compate-favourably with
that of the Lecturers in colleges in view of the similarities in their basic

qualifications aund also in consideration of the fact that the rormer spent

“an additional year in acquiring a degree in Education. the gap between

their scales of pay had nevertheless widened over 2 period of time. Certain
sther issuces raised by the teachers have been brieily sumtharized below—

() Wherceas school teachers are required 1o cross an cfficiency
bar after every six years, no such stipuiation exists in respect
of college fecturers. . :

(m College iecturers who were already in the Sclection Grade on

January 1, 1986 were placed in that grade even after revision

of their scales of pay, schoo! teachers similariy placed, were,

on the contrary, only placed in the Senior Scale. As a result,

.they would be eligible to the Selection Grade only in 1998, after

a further period of 12 years.

Disparitics also cxist between schoai teachers and college

lecturers in regard to their placement in the Senior Scale and

Sclection Grade. '

(/) Primary Schcol Teachers are also eligible for promotion as
Trained Graduate Teachers. Many of them are, however,
unwilling to accept the functional promotion because they
would be eligible to be placed in the Senior Scale applicable
tn the Trained Graduate Teachers (which is identical to the
Selection Scale of Primary School Teachers) only twelve years
after their promotion as against the much lesser time taken
in placement in the equivalent Selection Scale of Primary
School Teachers if they decide to continue only in the same
post. This is an anomalous situation that necds to be rectified.

(¢

~—

55.258 Reasons for non-acceptance of recommendations of National
Commission on Teachers.—We have been informed by the Ministry of
Human Resources Development that the recommendation of the National
Commission on Teachers on introduction of composite scales of pay for
all categories of teachers and educational administrators was not accepted

. by Government on the following considerations:— :
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(@) The iriroduction of a single running pay scale— which itself
was only illustrative— would present conmderable dnmculues
& ir*actual implementation.

-

(b) It was the view of the Finance Ministry that it would be

inappropriate to make a departure from the pay structure
established on the recommendations of the Fourth CPC.

* (¢) There appeared to be no point in having a runnmg scale

covering all the grades from the primary school teacher to. the
higher levels in the school system.

(d) Teachers placed in a running scale would not have the incentive
or be adequately motivated to improve their pcrfornmnrc 10
attain higher levels in the school system

55.259 Our recommendations on scales of pay.—We have given
careful consideration to the submissions made before us. We are inclined
to agree with the views of Government that no special advantages arc likciv
to accrue by the introduction of composite scales of pay and that such
a course of action could instead prove <.oumcrpmducmc in the final
analysis. The comparison with college lecturers is also neciguite appropriate
because remuncration cannot be determined merely on the basis of gualiti-
cations to the exclusion of the distinet differences in dutics and responsi-
bilitics; nor is the comparison with certain other posts in Government
departmcms valid because the higher scales of pay recommended for these
posts by the Fourth CPC were based on conscious decizions after taking
into account the job content, dutics and responsibilities and certain other

peculiar features. While the balance of advantage would li¢ in retaining -

the present three-tier pay structure for the teachers, ‘we are neverthelis
of the view that the scales of pay of the IL.uhm;, fraternity need 1o b
lmprowd After taking into account the composite scales of pay suggeste d.
by the National Commission on Teachers and other relevant factors as
well as the rationalized pay structure proposed by us in general, v
recommend that teachers in schools and heads of educational institutions

may be provided the replacement scales corresponding to the scales of pav
mdlcatcd in the followmg, table:—

Designation Grade 11 | Grade 1l

Gragde 1.

Priniary School Teacher

Trained Graduate - Tcachcr/Hcadmastcr
Primary Schodl ..

Rs. -
1,400-2,300

Rs.
1,.600-2,660

Rs.
|.6400.2 9N

1,640-2,900 { 2,000-3,500 | 2,500-4,000 .
Postgraduate Tcachcr/Headmas(cn dedlc ’ _ -
School 2,000-3,500 | 2,500-4,000 | 2.200-4.000 .
Vice- Prmcnpal/Headmaster. Secondary School o 2,500-4,000 | 2,200-4,000

: m\gpal a ’ 3,000-4,500

*'%-55.260 Residency period for promol-on to higher grades.—In modifi-
: Catlon of the present provisions relating to the placement of different
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Annexure ~3 L
n

+ COBY 6f Ministry of Human Resource Development ( Deptt .
J ' of Bducation letter Wo. F.5.180/86-UTI dated 12 Aug 87.

Subject ¢ Revision of Pay scales of School Teachers.

I am directed to say that the Nation Commission on
il !

‘Teachers under the Chairmenship of Prof D.P «2« Chattopadhyaya
has made various recommendations concerning pay and service
icondltlons of teachers at School level. Pending Govi's
%decision on the report of National Commission on Teachers,

‘the Fourth Central Pay Commission only recommended the replace-

%@ent scales for the school teachers. Accordingly, these pay

}scale were implemented vide Ministry of Finance (Deptt. of
Expendlture )'s Notification No. F.15910-IC/86 dated 13th
Sentember 1986 and 22nd September 1986, Subsequently it was

yclarlfled that the revised scales of pay for different grades

of teachers are based only on the recommendations of the Fourth

éentral Pay Commission that decision on the recommendations of

ﬁatiom Commission on Teachers-I is yet to be taken and that it

would be done as soon as possible .

2.

In partial modification of Finance Ministry's Notifi-
cétlons No. F.15(1)-1C/86 dated 13th September 1986 and 22nd -
September, 1986 by which replacement scales were given to school
teachers, it has now been decided that the revised pay scales

of-school teachers in all Union Perritories (excep: Chandigarh

xncludxng Govte. aided schools and organisations like Kendriya

Vidyalaya Sangathan and Central Tibetan School Administration etc.

wlll be as under

390§tegorv of School Teachers

Bevised Pay Scales.

‘) Primary School Peachers Rse 1200~30~1380~EB ~156 O<EB -4 O
~1800<EB -4 0-2 Q4. O/ - '
) Senior Scales (after 12 Rs +14 00~4 0-16 00~50-165 0= -5 0~

Years 1950%&3-50-2250538-50-2300-50—2500/—




-
P

o

B

|

-2= | Awraxuns - L e’

t .
l Selection grade (after 12 years Rs.‘!640-60-2000-818-60-2360-5 -
| AN Senior scales and attainment

| 6 0~26 00~75-275 0~EB ~75 -9 00/ -
4 of Qualifications laigd down for

I & TGPs.

| ﬂ;} (v) Trained Graduate Teachers RS +14 00~4 0-1600-1650-EB ~5 0~

Il 'I Head masters of Primary 1950-EB ~50~2250~EB -5 0~2300-

| H Schools 60~2600/~

|

- Senior scales (after 12

Rs +164 06 0-2000-EB -50=2360~ER -
P years) 6 0-26 00~75=~2750-EB ~75-20 00/ -
| Selection scale (after 12 Rs+2000-6 0~2300~75-2375 <53 ~75 -
| years in Senior scales ang 2825-EB ~75=32 00=1 00~33 00~ER ~
\. ! attainment of qualifications 1 00-3500/- -
i ':‘t laid down for PGPg) ’

| 1(c) Post Graduate Teachers/Head Rs +164 0~60~2 000<EB -6 0~336 0~

| Masters of Middle School EB ~60-2600~75 =275 0=EB =75-29 00/ -
-

; Senior Scale (after 12 years) Rs.2000-60-2300~75-2376 -&B ~75-
| 2825 -EB ~75~32 00~1 00-33 00-EB -
| % 100-3500/- :

!
|
!

.
l i
| ﬂ(d) Vide Principal/Head Master R5+2000-60-2300~75-2375 <RB =75 -
of Secondary School. 2825-EB =75-3200~100-3300-E8 -
100-3500/ -

Selection scale (after 12 RS +2200=75=2650-EB ~75-2800=1 00~
years in Senior Scale ) 32 00-EB =1 00~3800~EB =1 00-4 000/ -

Senior Scale (After 12 years) Rs.2200-7 5=2550-EB -2800~1 00="~""
3200-EB =1 00~3800=EB 1 00~4 000/~

1t has also been decided to grant Teaching Allowance @ Rs.1 90/

ot

| oo O Primary' School teachers, Headmasters of Primary School,

if}!;caining Graduate Teachers, Headmasters of Middle School ‘-..os‘t‘_”..«,
Al 8!3@/?} |

It ) |
| Gradsate Teachers. Special Allowance @ Rs+150/= pum. will be paya-
| bﬁji].e to Vice Principals and Principals of Senior Secondary School
b ST

| and Headflasters of Secondary School.

e o e

L 37; The revised pay scale will be admissible subject to the
.4 L

~
fqtllowing conditions
| :

by A ) :
. I) uhile Senior Scale will be granted after 12 years to

{ ,
‘= Primary School Teachers. Trained Graduate Teachers/
i%

Head Masters of Primary School and Post Graduate Teachers-
)
{
|
|

Headmasters of Middle Schools, the Selection scale will

be grants after 12 years service in the senior scale of
1

the respective cadre. For the Vice-Principal's Head=-

e -

masteds of Secondary Schools, there will ve only Seniom




II.

III.

Iv.

V.

4.

/A

Annexure -5 (Contd.)

Senior Scale after 12 years and no Selection Scales

The number of posts in the Selection scale for Primery-~
School teachers, trained Graduate Teachers/Headmaster

of Primary School, Post Graduate Teachers/Headmasters of
Middle School will be restricted to 204 of the number

of post in the Benior Scale of the respective cadre.

The Senior and Selection scale will be given after scree=-
ning regarding their satisfactory performance by an
appropriate DPC.

Bvery teacher would be refluired to participate in and
in-service training programme of at léast three Qeeks
during before he/she cross an EB or is promoted to Senior
Scale or Selection Scale, ie.. once in every six years ;
provided that where arrangements for such training cannog-
be made, the appointing authority may exempt a categgry\ﬁw.

of teachers for a specific period of time.

Although for purposes of grant of $election scale Erima;y

School teachers and Trained Graduate Teachers will be -~
required to obtain higher gualifications, they will not

be required to shift to an institution of higher level.

Appdintment to the post of Principles, Vice-Principals

and Headmasters will be made in all schools on the basig

of merit.

The revised pay scales, teaching allowance and special

allowance will be applicable with effect from 1.1.1986. The

arrears of pay for the period 1.1+1986 to 31.3.1986 which will

accrue over and above the arrears of pay consequent upon the

revision of pay scale on the recommendations of Fourth Pay = 4

Commission vide Ministry of Finance Notification No. 15(1)-IG/8




Armexure =5 (Contd.)

dated 13.9.1986 and 229.86 ywill have to be geposited in
Provident Pund Account .

5e The above pay scale will be applicable to School

Teacher of the categories mentioned above and to the incum-
bents of such ﬁeaching posts as are analoguous to the above
. mentioned categories of posts of teachers working in schools
in all Union Terriorieé ( except Chandigarh ) including Govt .

~aided schools and organisations like Kendriya Vidyalgya =~

" Sengthan, Central Tibetan School.

6. Amendment to the Central Civil Service (Review

Pay)Rules, 1986 will be issued separately by the Minlstry of

i Flnance e

o

7. This issues with the concurrence of Ministry of

‘Flnance (Department of Expenditure vide their 0.0 Yo. 4183/

i
i

BII1/87, dated 10.8.1987.



Orders

' L Important Government
| T 97

D_G. of Works (CPWD), O.M. No, DGW/MAN/23,
_ o dated 31-3-1999 "
Acceptance of deposits much in advance from the clients, only
after ascertaining required details of the work to be carried out
It has been brought to the notice of the Directorate General of

consequent time and cost overruns as well as criticism from clients.

It is, therefore, essential that an estimate should be sent to the cli-
ent department fuily ascertaining all necessary site details, technical
feasibility, typographical details ownership of land, etc., before accep-
tance of any deposit by the Executive Engineer. In case any prelimi-
nary work like soil testing, site survey/contour, etc., are to be done, a

deposit- should be accepted without.completing the necessary formali-
ties/and obtaining written approval of the Chief Engineer concerned.

5;’ This issues with the approval of DG (W).
* Ussued from File No. 30/ 1/96/SE/CM]

{ .

? - og

- G.I, M.F., Notfn, No.'200/77/97-1TA—I, dated 20-1-1999
'Q\\ Maximum amount of gratuity exempted from IT, 3; lakhs
S.0. 287C.—n exercise of the powers conferred by sub-clause

J MHRD, Dept. of Education, Cir. Lr. No. F. 5-14/97-UT.],
_ dated 7-3-1998

- Revised pay scales of School Teachers

SwamysnewS .27

ANNEXURE-3
May, 1999 |

The Ministry of Finance, Department of Expenditure,
cation GSR No. 569 (E), dated 30.9.1997 have
scales for Primary Teachers, Traineqd Graduate

‘Teachers, Vice-Principals and Librarians as
Notiﬁcatiqn.

These upgraded pay scales are subject to the
i The senior scale for

' scale of Princj-

vide Notifi-
provided the upgraded
Teachers, Postgraduate
given in Part ‘B’ of the
provi-

“pals will be the replac_emcr_n scales as given in Part ‘A’ of the Notifica-

r Teachers are as

I - Present Scaje

| Revised Scale

(@) Primary School Teacher

 Eny Scale Rs. 1,200-30-1,56040-2,040
‘Scnior' Scale ]

'60-2,600

Selection Scale |Rs, 1,640-60-2,600-75-2,900

;‘ﬂb) Trained Graduate Teacher/Heddmaster, Primary School

60-2,600
Senior Sale - IRs. 1,640-60-2,600-75-2,900
Selection Scale Iks. 2,@-5“—"_300-75-3.200—

Enty Scale ARS. 1,400-40-1,600-50-2,300-

100-3,500

* |Rs. 1,400-40-1,600-50-2,300-

Rs. 4,500-125-7,000
Rs. 5,000-150-8,000

Rs. 5,500-175-9,000

Rs. 5,500-175-9,000

Rs. 6,500-200-10,500
Rs. 7.500-250-12,000
I.

(b) Postgraduate ’I’eacherlHeadmaster,’ Middle School

iRs. 1,640-60-2,600-75-2,900

[Rs. 2,000-60-2,300-75-3,200-
100-3,500

Selection Scale |Rs. 2,200-75-2.800-100—4,000
(a@) Vice~Prmcipa!/Headmaster, Secondary School

Entry Scaie -

Senior Scale

Entry Scale Rs. 2,000-60-2,300-75-3,200-
100-3,500 . T

Senior Scale  |Rs. 2,200-75-2,800-100-4,000
A{€) Principal . - -'{Rs. 2,000-100-3,500-125-4,500
(N Librarians

Entry Scale Rs. 1,400-40-1,600-50-2,300-

60-2,600
Senior Scale Rs. 1,640-60-2,600-75-2,900
Selection Scate  |Rs. 2,000-60-2,300-75-3,200-

100-3,500

Rs. 6,500-200-10,500
Rs. 7,500-250-12,000

Rs. 8,000-275-13,500

Rs. 7,500-250-12,000

| Rs. 8,000-275-13.500
Rs. 10,000-325-15,200

Rs. 5,500-175-9,000

Rs. 6,500-200-10,500
Rs. 7,500-250-12,000

" 2. In continuation of the above, following points are made in order
to ensure that there is no wrong interpretation or mis-interpretation of
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the decisions of the Government on recommendations of the Fifth Cen- .

tral Pay Commission: —
@ Teaching Allowance/Special Allowance: '
In view of the recommendations _of the Pay Commission as ac-

‘érmment on the recommendation of the Pay Commussion to enhance

this allowance to Rs. 300 p.m.
(i) Residency period:

The proposed improvement in the residency period in the entry
and senior scale for Schoo] Teachers has been made by the Pay Com-
mission in the context of a general Assured Career Progression (ACP)
Scheme recommended for Central Government employees. The Gov-

ing provisions for grant of senior scale and selection scale shall con-

tinue pending decision of the Government.
(i) Miscellaneous Teachers- : o
The revised pay structure for teachers is also applicable to the

equivalent cutegories of miscellaneous teachers to the extent of their
- existing scales of pay being replaced by revised scales of pay listed

above. '
3. This issues with the concurrence of Integrated Finance Division

of this Ministry.
100

G.1., MHRD (Dept. of Education), Cir. Lr. No: 23-5-95-7S. 1,
dated 26-2-1999

Revised pay scales of Facuity and S
' ’ 1-1-1996

I am directed to say that the matter relating to revision of pay -

scales of the faculty and scicntific/design staff of Indian Institute of
Technology (1ITs), Indian Institute of Management (IIMs), Indian In-
stitute of Science (I1Sc), Bangalore, National Institute of Industria En-
gineering (NITIE), Mumbai, Indian School of Mines (SM), Dhanbad

and Indian Institute of Information Technplogy and Management (11-

cientific/Design Staff, from -




~Annexure -4
Headduarters
B Range Assam Rifles
¢/0 99 APO
VII.12012/56/98=-4 /0791 12 Oct 98

GRANT OF HIGHER/SENIOR/TGT/PAY SCALE
TO TEACHING STAFF OF ASSAM RIFLES

e A copy of DGAR letter No.A/1-A/87/B/264 dated
21 Sept'98 is fwd herewith for info and necessary actione
2. Please ack.
Sd/- x x x x x
( H Deoras)
Capt
S0%(a )

for DD (Adm)

Copy of DGAR letter as cited above.
AS_ABOVE

e Of late it has been obs that units/Rgs Hds are fwd
application representations of teaching staff of AR for
granting Higher/Sr/TGT pay scale.

2e In this context it is clarified that pay scale men-
tioned in part 'B' of CCS(RP) Rules 1986 is applicable %o
teachers of all union territories (except Chandigarh ) and
Central org like Kendriya Vidyalaya Sangthan etc are not appli-
cable to AR teacher. This has been clarified by MHA .

3 Higher/Sr/T8T pay scale were gtd to a few teaching
staff of AR errouneously due to wrong interpretation/implemen-
tation of Govt. Notification vide part 'B' of CCS (RP)Rules
1986+ Necessary action is in hand to regularise such irregul-
arities departmentally, Modalities for refixation of pay as

on 01 Jan86 and affecting recoveries will be intimated in due

course..
4. In view of the above, it is requested to instr all
Rg His/Units not to fwd any application/representation on this
subject .

| U’ﬂ Sd/~x x x x x

v s (R4S« Dhul)

Col.
DDA )

Y
a)m’" J\) | for Dir (Adm)

o ‘ | . - mEm AR mma —  § - D e e gmamm aae- l m



) P - %  ANNEXURE~5
' \?/// | | | o "ﬁp
. From : Sri Ehu&aneshwér Sinagh | : | '

. PA,BE4d, R.Lib scC
"~ Hindi Teacher

. . ’ 12 Assam Rifles
e , /0 99 Apo

ToO . ‘: The Director General
; Agsam Rifles
Shillong - 793011

Sub 1 FIXATION GF DAY SCALE
t ™

sir,

1, Ref tc my application datnd 24, 1? 98, on the subject.

Reply sti1ll awaited as such thies is anothnr one,

o 2, That sir, 1 was Arawing the 4th Central p3y scale of
Part ‘R' V "Teaching staff" of page No 81, para 2, but my
nresnnt pay scale is given of general cdtegory. My pay
scqle of the 5th Central pay scale could have been fixed of

- para 'B', "Teaching staff" videc page No 31, para 55-259(b),
According to this quoted para etc, scale of nay at entry
level for trained graduate teacherxs, who are bogn for
today 8 education is s, 5500/« to 1, 9000/~ ( photo copy

_already sent), thouch I am to complete 24 years of service
in’ tno same post, .

‘3.- I, therefore, fervently requwst your honour to

re-£ix my pay scale at the earliest on 3, 5500/~ to 7, 9000/
and obhlige. .

- Yours faithfuily,

'I;%&ﬁ:icrc:m -

Daéed : sz@(ﬁar 2000 ( Bhuwaneshwar Singh )
' : . - Hindi Teacher




k})/(  ANNEXURE-H .
. _ v,&?
, - CENTRAL ADMINIS?RATIVE TRIBUNAL, GUWAHATI BENCH.. ??j
T - ,'. - Original qeplication No. 13 of 1999. o o
£ . 7" Date of order’s This the 1Sth Day of December, 2000." |
.1’. | .’> . ' | . :
i :, 7! The Hon'ble Mr Justice D.N.Chowdhury.vice—chairman.
; :The Hon'ble Mr M.P.Singh. Administrative Member.
' shri Shebnath Jha Kumar
, : ...’ ;Son of late Kaushiki Nath:: Jha : .
o . 25 Assam Rifles, C/0 99 ApPO s o :
T . . Sanshak, Dist. ukhrul,. g o e '
; .-Manipur. e ' ¢+ o o Applicant : _ i
“ St ' S : .
L : _By Advocate Sri M.Chanda.
o o Y ~-Versus -
‘;f': g Pt gt
Lo 1. Union of India _
e ;... . through the Secretary: to the Govt.
" . of India, Ministry of Home Affairs,
i - New Delhi. .
The . Director General of Assam Rifles.
g ; _Shillong-793011. ' :
. The Commandant, S . o
+ 25 Assam Rifles, @ = . ‘ ‘ Sy P
c/o 99 APO S © + « « Respondents. BRI
: .Advocate Sri A. Deb Roy, Sr.c.c¢%S.C. { ' | o
5 - . }'\‘ . N ~ . '.4‘ . ‘. lr. ‘
| o |
ORDER
’ £ TR CHOWDHURY 3. (v.C)
i i e s ‘ : : ,
K %, This application under Section 19 of the Adminis— l
A vt : '
%~ ' trative Tribunals Act 1985 has arisen and directed against , ;
H AT B . :
3 the order communicated under 1etter No.vol 12012/56/98-A/ i
:-‘t ¢ ’
. % 0791 dated 12. 10.98 thereby bringing down the pay scale
_ Pl e 1
: o of Rs ssoo-9ooo/- to fs. 5000-8000/- and recovery of the i
,;- amount already paid. The‘applicant is working as a Hindi
Lo '
3% i Teacher in the Assam Rifles and presently posted at 25 !
I |
E -%5 P Assam Rifles, Sansa in the district of Ukhrul, Manipur.

s In ‘the year 1986 Government of India revised the pay |
et e O . !
. - !

\\ SCaleS of the Central Government employees on‘the recommen- | , ;

' &, R
AN .
a0 :
Q
&

dation of the 4th Central Pay Commission by a Notification

i _ ‘ _ . cohtd..2 ' t
f : . i
}

J




s v

dated 13 9.86. The uovernment of India approved the new

e '\pay scales of Group B. (o4 and D employees. In pursuance

;; : . -thereof the applicant Was placed in the revised scale : i

of k. 1200-2040/-. The respondents by order dated 26.8.87

Teacher attached to Directorate General Assam Rifles taos

|

t

|
raised ‘the scale of the applicant, a permanent Hindi

|
m. l480+ 20 PP per month with effect from 1.12. 86 in the 5

SCale of Rs.1400-40- ~1600-50~2300~EB~60- 2600/- with date ‘
of next increment on 1. 3.87 in view of the fact that the 'h
Af - applicant passed the B.Ed examination. After working -out

the details his pay was fixed accordingly. The Sth Central

Pay Commission recommended for further revision of pay

i Lo _ ' scales of the Central Government employees and 'as per ;

HLEG

Litotaes ‘|"F "

recommendaticn the scale of pay of Rs. 1400-2600/— was

4..‘4\ -‘\

: \\*\ﬁgvised to Rs.5500-9000/~. The applicant has stated that ' ;

; ,":‘,.'?:'v,-)‘ N \( ‘9\ v, '

= ﬂéfﬁ’ \K‘Fﬁe revised scale was extended to him with effect from . S
. .:) § ’

L 31; V l
500 */b%l 1996. The applicant was drawing his salary in the

~.

was reduced with effect from 1.10.98 by an oral order

3

s o issued by the Commandant. 25 Assam Rifles and he-was

given a'lower scale of B 5000-8000/—. which is the corres-

Lt ponding pre-revzsed scale Of &s. 1400~2600/- for senior

o e i 3 aggrieved with the reduction of pay submitted a’represen-

St

L ngﬁs.tation dated 11.8.98 and the same was re jected by the

T
T

~
-

— reSpondents on 24.8.98. The reSpondents iniits communication

H%{“ mentioned that a clarification was sought from the unit

S gt

1
!
|
; ﬁggfﬁbﬁ sdale of Primary School Teachers. The appliCant being ‘ 1
{

e jby the DGAR whether ‘scales approved in pPart B First '_ : !
. i ’ 1
et Schedule of Revised pay Rule 1997 are applicable to AR } -1

.. teaching staff vide their signal No. A 1946 dated 2927.98 .

AL e Teg

Dt

O P

ﬁ‘aqd the DGAR was intimated vide Signal No. A 24@8 dated

i
v . : o COntd..3 . i‘!

S i




_3; '%"

' 5}8.98‘that those scales were not applicable. Hence the

part II Order No. AR/25AR/Civ/01/98 dated 22.1.98 by which
' enhancédgs@ale givén was cancelled. The applicant not being

satiséied preferred a representétiOn for redressal of his

}' : | ) L .
g t grievances. According to the applicant that representation &&S
kv . ol el . ’ - . I
4 Lo e ‘ o :
H& ~1{ also not responded but the respondents passed a general order
¥ v o 1 : . : .
%l ’ "' “'on '21.9.98 which was communicated to the applicant by letter . .
3 3 : 7. No. VII 12012/56/98-A/0791 dated 12.10.98, which is the o
i sub ject matter of this proceeding. The full text of.the
ﬁ : ‘aforesaid communication is reproduced below :
|jg' ) ‘. . . » ) : )
: ' "3j. Of late it has been obs_phat units/ ,
o : Rgs HQs are fwd application representations
oo : of teaching staff of AR for gradting '
P > g Higher/sr/TGT pay scale. . - j
g | 2, 1In this context it is clarified that :
gy,f. g i ~ pay scale mentioned in part 'B* of CCS(RP) i
S SN j Rules 1986 is applicable to teachers of Pl

all union territories (except Chandigarh)
and Central Org like Kendriya Vidyalaya
Sangathan etc. are not applicable to AR
teachers. This has been clarified by MHA.

3. Higher/Sr/TGT pay scale were gtd to a
few teaching staff of AR erroneously due
to wrong interpretation/implementation of
Govt .Notification vide part ‘B' of CCS(RP)
Rules 1986. Necessary action ia inhand
to regularise such irregularities depart-
_mentally. Modalities for refiixation of pay
A as on 01 Jan 86 and affecting recoveries
" will be intimated in due course.

?]ﬁ' e o 4. In view of the above, it 1is requested
¢ . S to instr all Rg Hgs/Units not to fwd any
I S CEet *fg‘ - application/representation on this subject."

" . -

iy B , P

: s Dt e .. : . . §
i . aer Ty [ ’ . H

. By the aforesaid comiunication it was indicated that pay

sca¥e mentioned in paft tg' of CCS(RP) Rules 1986 is
Ao h i..fxt}jn;iiii b . )
‘\'x‘él : appiicable~to teachers of all Union Territories (except !!
. i i : b !

| %- Chandigarh) and Central Organisation like Kendriya Vidya-

ot

! Jaya Sangathan etc..were not applicable to the Assam Rifles
f“ri‘iTeaéhers as was clarified by the Ministry of Home Affairs.
: """ 'Higher/Senior/Trained Graduate Teachers of the Assam Rifles

- were granted the same pay scale erroneously and accordingly

v
1

tf~/’ﬁ, auﬁhorities are instructed to regularise thé 1rfegular1ties

dep

contd.. 3

e e e = -

} . :
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'!ﬁ_ . ) - . N

departmentally by affecting recoveries in due course. The

t! . ' l

applicant being aggrieved moved this Tribunal by filing
this application challenging the legality of the aforementioned,

T order.
2 L N N
L

2. . The reSpondents contested the application and filed

S LU

written statement by denying and diSputing the claim of the
applicant The reSpondents in their written statement reitera-
: ted the grounds mentioned above and stated that revised pay

f
was granted to the applicant- and his pay was fixed in the

scale of Rs. 5000-150-8000/- corresponding to old scale of
. Bs. 1400 2600/- as per revised pay Rules 1997. IPS was prepared

accordingly on 17.10.97 and. fcrwarded to the Accountant

(AT e T B Teze g L
. RN . L . .

PR

General. Manipur to test audit and approval. The AG Manipur \

returned the IPS after doing the needful with advise to draw

and disburse the revised pay subject to further check by

\e&audit department. Necessary part II order to this effect

[
“
¢

/i

-

XN ,
N\, TNE A b
~¢%é‘-gﬁapnaining clarifications from ReSpondent No.2. The order dated

21 9 o8 was 'issued as number of representations were received

1with regard to the scale of revised pay. It was also stated
“ . ~(._'

Séree,

that the scale of pay of ks, 5500~9000/- was not applicable

Lto the .applicant as the corresponding scale of . 1400- -2600/~

was' enhanced to %. 5000-8000. It was also stated that . the

appilicant was. granted -higher scale ¢énsidering his qualification

- in Fhe prerevised scale.

ey Aaim s
g B AT peat

I oo . . .
3. %'  We have heard Mr M.Chanda,learned counsel for the

o8

apﬁlicant'and Mr A.Deb Roy,learneqd sr.c. G 5.C at some length.

' Mr Chanda submitted that'as per the decision of the Central

i

- Government all the Teachers under the AsSam Rifles including

contd.. 5
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the Primary Teachers, Trained Graduate Teachers etc. as
mentioned in Part 'B’ of the Notification subject to the
provisiOns/cOnditions given in the preamble to part 'g! are
entitled for the scale. The recommendations also shows as
such. The clarifications issued by the Ministry of Human
Resource Development was not placed before us. We find it
difficult to accept the submissions of A. Deb Roy for disting—‘
uishing the applicant from the other Teachers. The Government
diréctions including the pay Commission recommendations are
applicable to all the Central Government employees including
the Assam Rifles Teacners. The Pay Commission recommendcuzkb“
Therefore;

/
. Ethesextent was accepted by the Central Government.

find no. discernable reasons for excluding the Teachers qf

./‘1*‘N>\W‘§§ Assam Rifles from the benefit of the revised scale in.
K Q\:-;f }, . ey a‘
TN pL by E absence of any c0gent ground No materials so far produced
“. bl ,/ R o \
< /b?iore us for excluding ‘the benefit to such class of Teachers
o P s l

""vfrom the policy ‘decision of giving higher pay scale to such

L teaChers. The decision relied on by Mr chanda in this context

in: Union of India & Ors. Vs. Bijoylal Ghosh & Ors. reported

i
in (1998) 3 scc 362 is also lends support the view we "have

reached. In these circumstances, the impugned order No. I. 14014,

B/98-A/998 dated 24.8. 1998 (Annexureé3) issued by the 25 Assam

Rifles as well as DGAR 1etter No. A/l-A/87/P/264 dated 21.9.98

"»%ommunicated vide Annexure-4 letter are set asideAand quashed

‘and the respondents are directed to give effect to the applicant

the consequential benefit and ‘fit him in the scale of pay of
p. 5500-9000/~ with other consequential benefits.

. .&_oe,‘ .

w ¥ g The application is accordinglyvallowed to the extent

indicated above. There shall however, be no ‘order as to costs.

.5d/ VICE CHAIRMAN
5d/MEMBER (Adm)




